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(3) %Vhcll \Iic ovi~rr fifa mnti,r vcl- iclc, opting to pay cax in lump sun1 
urtdcr this rulc has not plied Ilis vcl!iclc for a complcte cnIendar qunrtcr and 
produces an ordcr Cro~rl tIlc compeicnt ;iuthority undcr llrc I-lirnachal Pradesh 
Mntor Vchiclcs Tilxntial~ Act, 1973, that hc has hccn cxcmptcd from ihc 
payment of tilx far the said qnartcr, nrr tax shalt k Ieviablc under this rulc for 
that quarter. 

(4) Thc owner of a vchicle opting to pay tas in Iump sum under this rule 
shall inrorm thc Assessing Aulljority conccrncd within 7 days rrom thc datc 
from which his vehicle goes nut ofusc. 111 c a t ,  ~ h c  vchicle is put on road within 
thc coursc o f  tbc quarter, an intimation to that effcct shaIl also bc givcn to ihc 
Assessing Autllority cortcer~ed d ~ h i n  7 days of the dare on which his vchiclc 
is put on the road. 

(5) If the permit of an owncr of a vehiclc op~ing to pay tax in Ir~mp sum 
urder this rule is temporarily in tlrc adjoining Statcs, hc shall i t~tirnatc illis 
fact withiti 15 days orsuch mirnt~rsig~iaiurrs to thc Assessi~lg Authority of the 
district in w1lich lris vehi clc is regis1 cred under iIlc Act. 

(6) Whcn all olvncr of a vehiclc opting to pa!: tax in Iurnpsurn undcr this 
rule, deposits tax in a district in H.P. otltcr t l ~ i i r i  the district in \vIlich hc i s  
registered under thc Act, hc sllall in~irnatc within a week of such dcposit, 
complete particulars rtc., r S  thc deposit made ill anothe~ district, to the AWX- 
sing Authority of thc district in which his vcl~iclc is registered under thc Act. 

(R.I1.ly. ExIra., dt. 9-3-1978, v.  189-191) 
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'rm m C H A t  PRAlDESH PREVENTlON OF BEGGARY 
ACT, 1979 

(Act No. 22 or 19i9)l 

(Received tilc itssent or the l'residrnt of India, on 18-8-1979 and rvas 
publidlcd ill R.H.P. Extra. dt. 8-9-1979, p. 2'253-2260) 

An Act r~ provide for !he preuenlio~l Eeggi~rg, rt~tol loi ,  detention and C U S ~ O + ,  trinl a ~ d  
punishment CJ beggar oJenders. 

BE it cn~cted  by [he Legislative Assclnbly of Himachal Pradesh in the 
Thirlieth Ycar of thc Republic of India as follows:- 

1. Short title, exteat and c~rnmencement.-(I) This Act may bt: 
called thc Himachal Pradesh Prrtvcntion of Beggary Act, 1979. 

(2) It shall extend to the wholc of Himachal Pradt.sh.,. . 
, I 

(3) I t  shall come into force atonce. 

2. DefGtions.--In this Act, unless tllc context otI~er\vise rcquirw,- 

( a )  "alms" means anything such x money, foc:d cookcd or un-cookcd, 
grain or dothing or anything of valutl givin grntuitously' , to . 'a 

bqgar; I ,  

(b) “begging" means- ' 

( i )  soliciting or receiving alms in ,a public place, ,under any 
pretcncc; , , . . :  

(ii) having no visible means of subsistcncc and ivandcring about 
or rcrnaining in public pIace in such condition or manncr 
as makes it likcly that the person doing so e;rist5 by soliciting 

. . . . .  
, , ar receiving alms; 

(iii) cntering in any private premiscs for ~lle'purpose ofsoliciting 
, , 

orrece iv ingw;  . , . I. 

- ,  . ( in )  exposing or exhibiting, with th'e object of obtaining or eatdr- 
ting alms, any sow, wound, injury, deformity or d i s d e ,  

. , whether oFa human beiug or of an animal; or 
(a) allowing oneself to bc used as an c.uhibit or =hibiting some- 

. . . .  . . . . . . . . . . . .  . . . . . .  one else (e.g. a child or some article, animal, bird, snake, , . 
. . - - -  . , . . : ~ 

. - .  

ctc,) for the purpose of soliciting or recciving alms; , 

, , but does not include solicitirig or recciving money or rood 
. ,  or ,gifts for a purpwc audiorised by any, law, or authorisbd 

in the manner prescribed; 

{c) 4%egga~" mans a petson who is found begging; 
.. - - -- 

1, For statcnwnt or Objccts and Reasons see RHP, EXtra, dt, 7-4-1979. Page 1266. 
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(d) "chiId" means a boy who'has not attaincd the age of sixteen ycars 
or a girl rvho has noc attailled thc age of cigbteen ycars; 

(e) "guardian" in rela~inn to a child, includcs any pcrson \\bl~o, in opin- 
ion of t hc co~npctcn t a11 thority having cognizance of any procccd- 
ing ifi rclation to the child, has, for t l ~ c  titnc I~eing, the actual 
chnrgt of, or control c w c ~ .  that child; 

( * f )  "parent" mcans the fatl~cr or rllc rnorlic~. orchil~l; 

(g) "prescribed" mcalis prescri bcd bl; rules madc undcr this Act; 

(h) "public placc" mcans and includes any place or precincts thereof 
I .  towliich, for the time Luing, the public have or arc permitted to have 

an acccss, r v l ~ e t l ~ t r  on payrncnt or othcnvisc, and includes any 
public conveyance, a passenger bus and a railway cornpartmcnl; 

(i) "special police oficcr" means a police officer not belorv thc rank 
of an Inspector appointed I,y or or, bcIin\r of thc State Govern- 
mcnt to be in charge oC p o k e  dutics wi~hin  a spccified area for 
thc purpasc of this Act. 

3. Removal. of a beggar from any place.-(I) WIlcriever a person i s  
alleged to bc begging and is produced before the Magistrate;-the Magistrate 
shall proceed to inquire into the truth of .the information rcccivcd .and, alter 
giving the' pcrion an opporikity OF Adducing .tvidencc, take such furher 
eviilencc as hc thinks fit, and if upon such inquiry it  appears to him that such 
a person is found begging, hc sIlall rccord a declaration h t  the person is a 
bcggar. The Magis~r:~te shall also determine, after making an enquiry in the 

:.manner J prescribed; ~vhett~cr  thc pclson was born in t llc Statc of Himachal 
Prarlesh and domiciled tbcrein and shall include his findings in the declaration. 

, c , . 
, J 

I 
, , 

I #  (i) If in the.cours,c of an inquiry made under sub-scction ( I ) ,  it  appears 
to the Magistrate that the pcrson declared a .beggar undcr sub-scction (1) 
js ;neither b9q-1 nor domiciled in thc Sta tc. of Himachal Pmdesh, the Magis- 
trate, after making such enquiry, if any, as he deems necessary, and if upon 
slrch 4.nquh-y it .,appears to him that it is. in thc interkt of the gencral public 
.that; .such pcrson shouId bc required ta ,rcinove himself therefrom and be 
prohibited from rc-entering the same, .the Magistrate shall, by ordcr in writing 
communi~ted to the person in the manncr specificd therein, require hirn 

,after a datc (to bc specified in the ordcr), which dml1;not be Iesr, than seven 
days from Lhc datc of thc ordcr, to remove from thcplacc to-such placc, whether 
within or urithout the local limits of his jurisdiction, by such routc or route, 
and 'wiclin such ~ i m c  as may be spccified in the ,order and also prohibit 
him from rc-rn~cring ~ h c  place ~vi~liout tile pcr:rmisuion in writing of thc Ma- 
giswate having jurisdiction over such place. 



(3) Whoever:- 

(a) fails to comply wit11 an order issued undcr ,sub-scction (Z), within 
thc pcriod specified therein, or whilst an order prohibiting him or 
hcr from re-en:cring a place without permission is in forcc, re-enters 
the place without such permission, or 

(6) knowingly that any pcrson has, undcr sub-scction (2) llcen required 
to remove hiinself or hcrsclf from thc placr: and lras not obtainud 
requisite pcrlnission to re-enter it, harbours or conccaIs such person 
in the place, shall be punishable,- 

(i) on first conviction with imprisonment for a tcrnl ~vllich may 
extend to tlirce mond~s, or with a finc which inny extend to- 
five hundred rupcus, or with both ; and 

( i i )  in the event of a sccond or,subscqucnt conviciinn with im- 
prisonment for a term not lcss than thrcc montIls and with 

"fine which may extend to onc thousand rupccs; and 
(iii) in the case of continuing offence with an additional fine 

which may extend to twenty rupees for cvery day after thc 
first offence during which such person has persisted the offence: 

Provided that in the casc of conviction Cor an offence under,sub-clausc 
(ii) of this sub-section,,for spccial and atlcquate reasons to be mentioned in 
thc judgement of the court, a scntcnce of lcss khan thrce months' inlprison- 
m ~ n t  may be passcd. 

(4) If in the course of an enquiry made llnder sub-section ( I ) ,  it appears 
to the Magistrate that thc person dccIarcd a-beggar urider sub-section (I), 
is either born or domiciled in the Statc of Hhachal Pradesh or that it 'would 
not be in the general public intcrcst to order his rcmoval under sub-sectiori 
(Z), shall, after giving such a person an opportunity of adducing further evi- 
dence, as he may deem .fit, punish such a beggar,-- 

+ (a) on fwst conviction with imprisonment for a term i;vl~icIi' may &tend - 

to three nionths, or with fin*' which may cxtcnd td 'five kindred 
, rupees, or with both; and 

(b )  in the event of a second or subsequent convictidri withimphson- 
ment for a term of not less than three months and wvid~ finc which 

, . 
may extend to one thousand rupees: 

'*.Provided that in the ciue of conviction for an offence-undcr sub-clause 
(6) of this sub-section, for special and adequate reasons to bc mcntioned in 
the judgement-of the court, a sentencc of less than three months' imprisonment 
may be passed. 

(5) Nohvithstancling anything contained in this sccti on, i f  h i y  person, 
. . . - 4 .  

- .  
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who is dcclared as a beggar undcr srrll-section (I),  is a child, shalt bc dealt 
with under thc provisions of rhe E ~ S L  P~r~~jal l  Childrcn Act, 1949 (39 of E%9), 
as in iorcc in thc areas added tu FIirnakhnl Praclcsh'ul~dcr section 5 of the P u n j ~ b  
lte-organisation Act, 1966 (31 of 196G), o r  thc Children Aci, 1960 (GO d I960), 
as in force in the areas, which comprised in Himacl~al Prndcsh irn~ncdiately 
before tllc 1st day or Novcmbur, 1966, as tllc case may Ilc. 

! I , , 

4, Punishment for living on the e a r h g s  of a beggar.--{I) A 
pcrson over the age of 18 ycars who knowingly lives, who1ly or in part, nn the 
carnings of n \leggar shall bc pllni~hahIc on first cnnviction with imprisonment 
for a term which may cxtend to three n~onrhs, or with iinc whicll may extend 
to one thousand rupccs, nr wid1 bob. 

,(2) In the event o l  a sccond or subscqucnt convictio~l af an offencc under 
thi? scction a person shall bc punisl~able syith irnprisonmellt for a term nf not 
less  that^ three ulunths and with finc.\vhiclt may c~tcnd totrvo thousand rupees: 

Provided that in thc casc of conviction for an offcncc undcr this sub-sec- 
tien, for special and adcquarc ivtnsons to be mentioned . , in the jutigcment of 
thk court, a sentence of lcss than ~hrcr: rnont11s' ikprisonment may bc passed. 

(3) Where any pcrson is proved- , 

(a) to be living with or to be liabitually in company of, a biggar; or . 

{b)"to have 'exercised control, direct20n or influence over the move- 
ments n r  a hrggar in such a tnanllcr as to show thit such person 
is aiding, abetting or compelling him to bc ; or 

. .  . 
(c)' to be, acting as a tout on bchaK of a bcggar; or 

. , 
( P ) , :  to be erriploying or causing any pcrson to beg; or . . 
(t) .  to, have connived or encouraged the employment OE a child,, whose 

. , custody, charge, or carc is with su&a pcrsoqfo~  begging; or. , 

u) to have uscd another pcrson as arcxhibit for the purpose of begging; 

it shill be prcsumed, until contrary is prove$, hat such pcrson is knowingly 
liv& & the &nings of a beggar within th'c'inc9:in& of if!;s seclion. 

5. Procuring, inducing, or taking chi~d dr fekale for the sake 
of l$&&g.-(l) hny persnn ovdr thc age of 18ycars \vho- 

.. .. 
(n)  procurcs or attcrnpts to  induc,e a child or a female, whether wiih 

or without consent, for thc pu;pose of bGging; or 

- .  :. (b.).)l iuduces a child or a female; to go horn any place, ~ t h , t h e  intent 
, &at such. Jlild or fern& may become a bcggar; m , 

.(c) takm or attempts to take a child or female; or causes a-child or 
fcmele to be taken, irom onc placc, to another with a view tohisj 
her carrying on, or being I~sought up to carry on beggary; or 

( d )  causes, or inducts a child or a i'cnlale to carry on bsggary; 



shall be punisliable on first convicticm wi 111 i~nprisonincnt for a term p l  not 
JCS than 111rt.c ntontlls, or wid] fine which tnay cxtcnd to two tIiousand rupees, 
or 1vi1ll bntli. 

(2) In the cvcnt of a second nr suhsequcr~t corivjction of an offcnce undcr 
this scclio11 a pcrsogr sl~all I I C  pur~is11;lRle \uitli rigorous imprisonrnc~~t for 'a 
term of not lcss than tllrce t~nnths nrld \i.i111 finc ~ ~ h i c h  may cxtcnd lo two 
thousand rupccs : 

Providcd that in the chse nf cor,viction for a11 offuncc undcr this sub-SCC- 
~ i o r ~ ,  for special and adcquale reasons to bc mc~~tioncd in thc judgcmcnt of 

the court a scntcncc of less than thrcc months imprisonment may be passcd. 

(3) An offcnic under this siction shall be trhblc- 

. . (a), in the place from whic11 .a child or female is procured, induced ,to 

go, i d e n  or causcd to bc taken or from whicl~ an attempt 2 0  

procure or take sncll cltild or female is made; or 

* ( b )  in the:place;to ~ v h i c b  hc/she~may'havc gonc as a result of rhc inducc- 
.. rncfit:or to whicl~ hcisllc is iakcn or wuscd to bc takcn or an a ~ t c m p t  

to take hirnilicr is ,made. 
r . , 

6. Senieuce of mimprisonment .for non-payment of f he.--In every 
case 01 an offcnce pu~dshallc.wvith ~irnprisonmc~lt &.well as line, in which thc 
offender is sentcnccd to a fine, whether with or without imprisonmenr and 

.-in wcry case,oCan offence punishable with imprisonnlent or fine, or li6th' iihe 
only, ill ~vlJch  he offender is sentenced to a fine, i t  shaU bc compctcnt hq the 
court, which scntcnccs such offetdcr, tn direct Ijy thc scntencc that, in delault 
of payrncnt nf fine, the oifendcr shall suffer iinprisonment for a tcrrti not 
exceeding one-fourth of the term of imprisonment rvhich is rhe mavimttm fixed 
for the offence, if thc offcncc bc punishable with imprisonment as we11 as 
8finc,.w1iich imprisonment shall be in excess of another impris~nmcnt to which 
11c may havc bccn smtcnced or to whicli he may be liabIc undcr a commutation 
of a sentciice. 

7. Probation of good conduct and detendon in beggar homes.- 
(1)  (a) A pcnon conirictcd for thc'lirst timc nf avy ooffccc under scdon 3 
may having rcprd to his agc, charicter, antecedents, and thc circumstancer 
in ,which f ie  ofifcnce was conlmittcd'be Te1c;isud by thc court before &hich ,he 
is convictcd 011 probation ofgooa'coilduct in the manner provided in sub-sectiohs 
(1) and (2) of sectiori 360 of the Code of Cri~llinal Procedure, 1973 (2 of 1974). 

(6) .4 person convicted Tor thc first timc of any offence undcr section 3 
may having rcgard to his age, r.l~aractct., anlcccdcnts and thc circumstances 
in tvliich thc offcnce was ~ommittcd also he released with admonition in tile 
rnanncr provided in sub-section (3) ni section 360 of the Code-of Criminal 
Proctdu~,e, 1973 (2 of ,1974). 
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(L) The provisions of sub-sections (4), (51, (6), (71, (81, (9) and (10) of 
section 86n of the Codc uT Criminal Pro~udure ,  1973 (2 of t 974) shall apply to 

the cases referred to in clauscs (a) and (6). 

(2) WIlcre a child or a femalc is convictcd of an offcncc undcr section 3 
and is not rclcascd undcr clause (a) of sub-section (1) on of good 
conduct or under clause ( b )  01 that sub-scctiorl with admonition, thc court 
convicting the child or the fcmnIe may, having regard to thc age, character, 
a~ltecedcnts of the child or thc female, as the case may bc, and the cricums- 
hnccs in which the o f f u ~ ~ c c  was comniittcd, pass in licu of thc sentencc d i m -  
prisonrncnt or  fine; a scntcnce of dctcntion in a beggar hon~c. 

(3) Not ivitllstanding anything cur~tained in, thc Code of Criminal Pro- 
cedure, 1973 (2 or l974), or any arhcr la-rv- for the timc bciiig i n  iorcc, no pcson 
convicted undcr section 4 or scctinn 5 shall bc rdeascd uii probation or with 
admonition. 

- 8. Security of good behaviour from hsbitaaf oflendera.--(I) 
When, a court convicting a pelson of an offence undcr this.Act finds that hc 
has becn Ilabiiually cor~lrnitt in~ nr attempting to commit; or abetting thc 
cornlnission OC that offcnce or any other offcncc undcr this Act and thc court 
is of opinion that it is necessary or dairable to rcquire that pcrson to cxccutc 
a bond for 'gwd bchaviour, such. court may at thc timc of passing the scntcncc 
on thr: peson ordcr him to  cxccutt. a bood for a sum proprtionatc to his means 
with or ~vithour surctjes for Ilis good bcbaviour during suclt pcriod not exccding 
three years, as it thitlks fit. 

(2) If the conviction is set aside on app~al nr othtrwise the bond cxccutcd 
shall hccornc void. 

, (3) Anorderunder thisscc~ionmayalsabemadeby aaappcllalc court 
or by thc High Court whcn e~crcising its powers of revision. 

9. Notification of addresses of 0fhders.-(1) Whcn any personis 
convicted of any Mcnce punishabIc undcr this Act: by a cuurt, such court 
may, if it: thinks fit, at the time or passing the sentence or imprimwent on such 
person,,a&o order that his residence, and any change or, w absmce from, 
such r&idence, after release be notified according to the rulcs made.under 
thk Act for a ppiqd not escccdi~lg fivr: years from the date or ~xpiration of 
tlmi sentence.. , 

(2) If such couviclion is set s i d e  011 appeaI or otherwise such order shall 
becomc, void. 

(3) An order under this section may aIso bc,made by an appellate court 
or by ~ h c  High Court \r,lten cxercisi~~g its pawen or rcviaios. 
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(4) Any per5 chargcd with a brcacIi of any rule referred to in sub- 
section ( I )  may bc tricd by a Magistrate of cdml~etcnt jurisdiction in thc area 
in wlJc11 thc placc last no~ificd as his residence is situated. 

10. Offences to bc  cogni7.able and triable sumrnar31y.--Notwith- 
standing anything containcd in thc Codc of C:rimital Proccdurc, 1973 (2 of 
1974), evcry offcnce panishable undcr this Act shall Ijc cognizabIc and every 
such offcnce shall bc tried s u t n m a ~ i l ~  I>y a Magistratc or the first class in accor- 
dance with the procedure specified in the said Codc: 

Provided that, notwithstanding any thing containcd in thc C~de, - 
(i) arrest without a warrant ~ n n y  be madc only by the special policc 

ofticer or undcr his direction or gaidancc or subjcct to his prior 
approval ; 

(ii) whcn thc special policc oficcr rcqlurcs any officcr subordinate to 
him to arrcst without warrant, othcnvisc than in his praencc, 
any V C ~ S O H  for an oflcncc under this Act, Iic shall givc that subor- 
rlinatc oficcr an nrdcr in ~~r i t i r l g ,  ~ ~ c c i f y i n g  the p c m n  to' he 
arrcstcd and thc offcncc for which the arrest is l i c in~  madc; arid the 
lattcr ofliccr berorc arresting [he pcrson shall inform him of tllc 
substance of thc order and, on being requircd by such pcrson, 
dlow him t1:e order; : 

(iii) any policc ofiscr, not bclow thc rank of an Irlspector specially 
autl~orised I,y the spcciaI policc nficer may, il hc bas reason to bc- 
licvc that on account of deIay irivoIved in obtainhi thc ordcr'of 
thc special pnlicc ofticcr, any valuablc evidence relatini'ko 'any 

' offccncc undcr this Act is likely to Ijc destroyed or conccikd, oc 
the pcrsor~ rvho has committed or is suspect& to Ilavc cornmittcd 
the offence is likcly to escape or if the name and addrcss of such 
a person is unknowrl or thcrc is reason to suspect that a false 
Jnmc or address has been given, arrest the person conccrncd with- 
out such order, but in such a casc hc shall repor[, assoon as may - bc, 
to tlit: special police oficcr tIlc arrest and the circurnstanccs in 
whicll thc arrwt was madc. , . , ' ,  

11. Seizure and custody of animals exposed for soliciting alms.-- 
(1) The special police officer, or any other policc officcr a c h g  cithcc undcr 
thc directions of the special police officcr or in thc circumstanca givcn in third 

- proviso to scction 10, affectirlg the arrest of a pcrzon, who is  found bcgging, rimy 
seize any animal, thc sorc, wound, injury, dciormity or diseasc of which 'is 
expscd or cxltihited by s~tc:l person with thc objcct of soliciting or rccciving 
alms. 

(2) The police officer, affecting the seizurc under atb-section ( I ) ,  may 
scnd such an animal to any infirinar~ atablishcd undcr section 35 of thc 
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Prevcnrion of Crrle1ty rn Animals Act, 1960 (59 of 1960) Tor dctentio~~ thcrcin 
pending crdcrs of tIic Magistratc undcr s u b - s ~ - ~ ~ i n n  (3) n i  this wction. 

(3) The Magistra~e, hehrc whom ~ h c  person found begging is brought, 
may dircct that the animal shall be treated and carcd Tor in such infirmary 
until it  bccomcs fit for discbargc or that it shall be sent to a pinjmpolc, or 
if dlc vctcrinar). vficc~--hi-chargc o f  the arca in which the animal i s  found 
or such other vcrcrinary officcr as has bcen authoriscd I>y the rulcs madc undcr 
section 38 of t 1 - 1 ~  Prevention of Cruelty to Animals A n ,  1460 (3 of 1960), 
ccrtities  hat it is incurable or cannot bc curcd withaut cruelty, that it  shall bc 
dcstroycd, and the Magistra~t may aha ordcr that after rcltase from thc in- 
brnary tbc animal may bc confiscated. 

(4) An ani~nal sent for wrc and trcatmcnt tn any infirmary shall not, 

unIess thc Magistrate oihenvisc dirccls, be relcascd from such placc cxcept 
upon a c~rdlcate  of its fitness fur discIlargc is isucd by thc veterinary oifrecr 
incharge of the area, in FVIUC~ Chc irl&-~uili,y is situat~d, or such other veterinary 
officer as has bccn aulhorised by rules nradc under scction 38 of t l i t  Prcvcnti~n 

, of Crutlty io Animals Act, 1960 (59 of 1960). 

12. Seizure nnd custody of a child found with a beggar.-(1) Thc 
spccial police offrccr nr any other pulicc o[liccr acting either undcr the direc- 
tiolls of a special policc oficcr nr in the circu~nstanucs mcntirlned in third 
proviso to section 10, affecting the arrest elf a pcrson undcr this Act, may take 
intu his custody any child or a fcmde hund with such person as hcing 
procured, irlduccd or tzlken by such pcrson for chc purpose of bege;lng and 
scnd or cause to bc sent the said child or thc fcmillc, aq i l~c  casc 111ay be, to 

the hcggar honlc. 

(2) Thc inchargc of the b c w r  I I ~ I I I C  dial1 bc rcspa~~siblc for thc care 
,of thc clritd or the icmatc, its the case may be, and sl~all produce or cause ta 

be prnduced hirn/lier, bcforc thc hfagisrratc, as ant1 whcn so tequircd dririilg 
,the triaI4of thc m c .  T h c  Magistrate may, dte r  maki;~!: such c n q a i r i ~  as he may 
dcem fit, makc an ocdcr tltat such cliild/Cernale be dciained for sucli prrind 
as Inay bc specified in thc order in a bcggar Iiome or in such otlicr. cus~ndy 
as he, for rwons to bc remrdcd in writing, shaIl considcr suitable: 

Providcd that sudl custody sI~aIl not hc that or n person, or M y  or persons, 
of a religious pcrsuation diffcrcnt from that of thc cIijld or thc fcrnale' to be 
lmkcd aftcr. 

(3) Whencver i~ is cstablisl~cd that the person whnsc cusrntly ])as bctn 
entrusted to a beggar home undcr this scction is a lirtcd child, the Magistratc 
may, after making such enquiry as he may deem fit and satislying himself 
as to the wrrecmess of the parentage of such a cIiild, ratore the chiid to his 
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parents or his lcgaI guardian, with tllc condition that thc said child shall be 
propcrly looked aftcr and brought up and shall Ilc pra-duccd before him 
whcncver so required. 

(4) Against cvcry nrdcr under sub-section (2) or (3) an appeal shall lie to 
the Scssions Judgc, whose decisinn on sudi appeal dial1 be final. 

13. Beggar homes.-(1) l 'hc State Governmcr~t may in its discre~iun 
establish as many beggar Iion~es fur thc pul+pose of this Act aq it  thinks fit, and 
such homes, when established, shall bc maintained in such manner as may 
bc prcqcribcd. 

(2) For the purposc of sub-section (1) the State Government may by 
notification in the Official Gazctte and subjcct to such conditions as it may 
deem fit to impose, c!cclarc any inst i~i~~inn such as 'children home', 'destitute 
home', run by the Governmcnt or by any othcr institution, and on such dec- 
laration the said homc or institution s11all hc ciecmed tn he a bcggar home 
established undcr this Act : 

- Provided that 3r.y such condition may require that the management d 
the beggar home shall, wherevcr practicable, be entrusted to a woman. 

14. Protecdon of uction taken in good faith.-Nn suit, prosecution 
or other legal prnceedings shall lic against the Govurnmcnt or any officer or 
authority, vested with powers or authoriscd to discIlargc any function under 
this Act, for anything which is in good.faith h e  or is intended to be done 
under this Act. 

IS., .Power to remove dS6cuItiezi-Zf any difficulty &ses in giving 
effect &'the provisions of this Act, the state Government may, b y  order pub- 
lishcd in the Ofticia1 Gazctte, make such provision or give such directions not 
inconsistent with thc provisions of this Act, as may appear to it to be necessary 
or expedient for the ~~~~1 of such. Scu1t.y. 

16. Power ta make rules.-(1). The State Govetnmen~..may, by noti- 
fication in thc Oficial Gazette and subjcct to the condition of previous publica- 
tion, make rules for carrying out the purposes of this. Act. 

(2) In particular and without prejudice to the geudity of the foregoing 
poivcrs such rules may pravide for,- 

(a ) .  the manner of authorising a purposc undcr clause (b)' of section 2; 
(br'the manner in which thc resiblencc and auy change of residence 

oFa convict is required to be notified undcr scciion 9; 
( t )  the manner in which the bcggar Ilornes cstilbIished under sub-section 

( I )  of section 13 shall be mainrained; 



( d )  the c~nditions subjcct to ~vbicI~ tIic institutions may be derlarcd 
as hrggar homes under sub-section (2) orscction 13 ; and 

(e) any othcr matter which has to be, or rnay be, prcscrihed under 
the Act. 

(3) Every rule ~nadc  under tlu's scction sl~all  be laid, as soon as may be, 
after it is madc, before t l ~ c  Ltgislativc A~~t:rnI~ly rvl~ilc it is in session for a 
total period or not lcss than fourteen days, w11ich may be comprised in one 
rttssion or in two or more successive sessions, and if, bcforc the expiry of the 
senion in which it is so laid or the sessions aforesaid, thc LtgjsIativc Assembly 
rnakcs any modificaiion in the ruIc or decides that the ruIe should not bc madc, 
thc rule shall tIicrcaTter have cffcct o ~ d y  in such modificd form or bc of no 
effect', as thc caw may hc, so, howevcr, thxt any such modification or ar~nul- 
ment shall bc without prejudice to the vnlidiry of anything previously done 
under that rule. 

13. Operation of other laws not barred.-Nothing in this Act shall 
be dcemed to prcvent any person from bcing prosecuted undcr any other 
law for any act or omi=iYiu~l which constituted an oHcncc under this Act or. 
from bcing liablc under sudi othcr law to higher punishment or penalty than 
thar provided by thcse provisions. 

L ,  . . NOTIFICATIONS 

THE &P. PREVENTION OF TIcKETLE'SS TRAVEL LN ROAD 
# - ,  

TRANSPORT SERVICE ACT, 1976 . 

, , ,  Date of Commcnctment of Act . ,  

L '  

No. Tpt.-&20j76.--In exercise .of the po~vcrs. COI~CI-rcd by sub-section (3) 
of section I of the K.P.. Prcvcntion of Ticketless TravcI in Road Transpart 
S&CC Act, 1976 (Act NO. 22 of 1976) thc Govcmor, H.P. is to order 
that the cornrnencemcnt of Lhe s a i i ' h t ,  shall be the dare or pubii&tion of this 
notification in thc Rajpatra, Himacbal Pradesh. 

P.H.P. dated 29-9-1976, P. 1 ; ~ )  




